
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY,THE FOURTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUST]CE J SREEN]VAS RAO

[ 3418 ]

WRITAPPEAL NO: 1 3580F 2024

writ Appeal under crause 15.of th_e^ Letters patent Appear preferred against the orderdated 30r08t2024 in w - p No. 21 808 0f 2024.on tiJrip or tn; iish a;;'' - "
Between:

Mohd Bin_Salam, S/9.]alg.salam Bin Ahmed Aged about 52 yrs, Occ.Business, Ryo H.No. B-2i3211t8, vtJ# ciii'i6. '1"64 
ffi;'rrioi.ai'B'rnr"r,Hills, Hyderabad.

AND ...APPELLANT
1. The State of Telangana, through its principal Secretary Municipal

" +g1ip111o-n, Having.dffic^e at t.S. Secretrri"t, nvE"Loi;:'"*',z. t ne uommtssioner The Greater Hvderabad tr4uhicipal- Corporation having^ 9fficg at Tank Bund'Road, Hvo"ilOij."''""-"3. Sri Siddhartha Thathayyagari, Slo. Sii T. Bal Reddy, Aged about 60 yrs, Occ.Business, Ryo Frat no. aol, Ven[ati niin# R;;i,i;;;"y;ffift;;;#"ti";"r,
Kukatpally, Hyderabad.

...RESPONDENTS

lA NO: 1 oF 2024
Petition under Section 151 cpc praying that in the circumstances stated

in the affidavit fired in support of the petition, the High court may be preased to
pass an interim direction thereby directing the respondent No.2 to take action on
the complaint of the petitioner dated 2-z -2024 under section 4so of GHMC Act,
against repsodnentno.3 for obtaining buirding permission vide Fire
No.013781/GHMCt6T68t SLp2l2O23_Bp, dated g_Z_2024 by suppressing of
material facts in accordance with law
Counsel forthe Appellant: SRl. MOHAMMAD ADNAN
Counsel for the Respondent No.1: SRI E. VENKAiA REDDY,

GP FOR MUNICIPAL ADMINISTRATION

counserrortheRespondenrN..2,s#ilDA:,i"-fiT.3EI5:38T5[Lrr"
Counsel for the Respondent No.3:_

The Court made the foltowing: JUDGMENT
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THE HON'BLE THE CHIEF JUSTICE AIOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT APPEAL No.1358 of 2o24

JUDGMENT: (Per th', Hon'ble the ChieJ Justice Alok Aradhe)

Mr. Mohd. Adnan, learned counsel for the appellant.

Mr. E.Venkata Reddy, learned Government Pleztder

for Municipal l\dministration and Urban Developnrent

Department for the respondent No. 1.

2. This intra court appeal is frled against the order

dated 30.08.2024 passed by the learned Single Judge by

whiclt the writ petition preferred by the appellant, nanrely

W.P.No.218O8 of 2024, has been disposed of.

3. Learned corrnsel for the appellant submits that the

appellant had cited a Division Bench decision of this Court

dated 24.08.202 1 passed in W.A.No.162 of 2021. It is

further submitted that the issue involved in the ,writ

petition is squarely covered by the aforesaid decision of

Division Bench of this Court. It is also submitted that the



2

learned Single Judge has not referred to the aforesaid

Division Bench decision in the order, even though the same

was cited before him. It is further submitted that the

learned Single Judge ought to have appreciated that the

grievance of the appellant was with regard to cancellation

of building permission issued in favour of the respondent

No.3.

4. In yiew of the law laid down by the Supreme Court in

State of Maharashtra v. Ramdas Shrinivas Nayakr, and

in the facts and circumstances of the case, the remedy

available to the appellant is to seek review of the order

dated 30.08.2024.

5. Therefore, the appeal is disposed of with the liberty to

the appellant to seek review of the order dated 30.0g.2024

passed in W.P.No.218O8 of 2024. There shall be no order

as to costs.

t AIR 1982 SC 1249
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Miscelliareous applications pending, ,1 al)., shall
stand closed.
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SD/-R. KARTHIKEYAN
DEPUTY REGIStrRAR

0/
SECTION OFFICER

To,

1. The Principal Secretary Municipal Administration, Having office at T.S.
Secretariat, T.S.,Hyderabad.

2. The Commissioner, The Greatgr Hyderabad Municipal Corporation having
office at Tank Bund Road, Hyderabad.

3. One CC to SRl. MOHAMMAD ADNAN Advocate IOPUC]4. One CC to SRl. M.A.K.MUKHEED, SC FOR GHMC [OPUC]5. Two CCs to GP FOR MUNICIPAL ADMINISTRATION AND'URBAN
^ DEVELOPMENT ,High Court for the State of Telangana, at Hyderabad [OU!6. Two CD Copies
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HIGH COURT

DATED:0 411212024
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JUDGMENT

WA.No.1358 of 2024

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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